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LOK SABHA
Tuesday, April 30, 1968/ Vaisakha 10, 1890
(Saka)

The Lok Sabha met at Eleven of the
Clock.

(Mr. Speaker in the Chair)
ORAL ANSWERS TO QUESTIONS

Raisina Publications Ltd. and United
Publications Ltd.

+
SHRI KANWAR LAL
GUPTA : -
SHRI T. P. SHAH :

Will the Minister of INDUSTRIAL
DEVELOPMENT  AND
AFFAIRS be pleased to state :

(a) the total capital of Raisina Publi-
cations Ltd., and United Publications Ltd.,
New Delhi, which publish “Link” and
“Patriot” news papers, at the time of the
formation of these campanies and the
details of share capital, loans and dona-
tions separately ; -

(b) the total loss sustained by these
Companies up to 31st March, 1967 ;

(c) how much loans, donations and
share capital were introduced during this
period to cover the losses ;

(d) the names and addresses of the
persons who have deposited Rs. 1000/- or
more in these two concerns in the form of
share capital, loans or donations ; and

(e) whether it is also a fact that
machinery for printing press was imported
from U.S8.S.R. for about Rs.5 lakhs
nearly 10 years ago ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT AND COMPANY AFFAIRS (SHRI
RAGHUNATH REDDD) ; fa)to (e). A

*1531.

COMPANY -
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statement is laid on the Table of the House.
[Placed in Library. See No. LT-1088/68]
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¥ ¥ gam qar a1 :

“Whether the Government have
received any information to the effect
that foreign assistance is being received
by an English daily published from
Delhi and if so, the details about the

assistance and the name of the
newspaper ;
“whether Government have con-

ducted any enquiry in this regard and
if so, the results thereof””.

77 @ HY 26 WA 1968 M qay
mﬂtg’twfwfam%m&mm:

The Intelligence Bureau submitted a
report regarding the use of foreign money
in the last general election and for other
purposes. The report is still under
examination.

o owgar g @ fw o do wrio
WA W TE w @ fe g
TR A T w G ey & oz
T g qg weaT § o ag W
wrar  ar o ARE w1 T wEw § |
oI7 57 7 I 30 F ga¥ A
T fFad §, @ ¥ s e @
§ sl Mg #1 qar wAT qAT ATHI A
fFymmaT E?

SHRI RAGHUNATH REDDI : 1
would respectfully submit at the outset
that our miuistry is concerning with the
company law administration and we will
have to act within the four corners of
the company law and not beyond that.
Within the framework of the company law
and to the extent we get information from
the Registrar or other agencies under the
company administration, that will be placed
before the House.

As stated in the statement, the loss of
Raisina Publications as on 28.2.67 amouated
to Rs. 43.07 lakhs. The loss in respect
of United India Periodicals Private Ltd.
was Rs. 9.21 lakhs as on 31.12.66. The
amount of loans in respect of Raisina
Publications as on 29.2.64 was Rs. 5.63
lakhs. On 28.2.67 the loan was Rs. 10.70
lakhs. Regarding the United India
y_griodicgh Ltd., the loan was &s. 0_.19
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lakhs on 31.12.58 and Rs. 25.7 lakhs on
31.12.66.

About the donations mentioned by the
hon. member, the company law administra-
tion cannot go into the question, because
no information is made available to the
Registrar in this regard under the company
law. There may be other separate agencies
which may be able to go into this matter.

Regarding the question whether any
foreign assistance and foreign resources
are available to this company either
because of political sympathy or otherwise,
I can only mention that this company
entered into a contract No. 56/61-D-3
dated 22nd December, 1961 with Techno-
proimport, Moscow (Sellers). The India
parties were M/s United India Periodicals
Private Ltd. (Buyers) and M/s Manubhai
Sons & Co. Agents for Sellers.

The value of the contract was in terms
of pounds. The contract states that
whenever the question of valuation arises,
reference must be in terms of pounds
sterling and not roubles or rupees, Once
we fix the price in terms of pounds, It can
be calculated in terms of rupees, but the
payment will be in terms of rupees. The
terms of payment are:a) In Indian rupees
at an average rate of exchange established
by Indian Association of Banks on the
date of payment b). Letter of credit to be
opened for 20 per cent of the full value
before the date of shipment. (c) Remaining
80 per centto be paid within 12 years
from the date of deliver by equal annual
instalments with interest at 6 per cent per
annum. On 24.11.61, with the permission
of the State Trading Corporation, an.
import permit was drawn for Rs. 6.65
lakhs. Out of this, they have paid three
instalments. The rest of the instalments
have to be paid. The three instalments
which have been paid come to Rs. 3,60,585.
First, they deposited 20 per cent according
to the contract. Then they paid 2 further
instalments. When the money was deposited
in the Reserve Bank, you will recall that
~devaluation of the rupee had taken place
and the Russian party had demanded a
57 per cent increase in the calculation of
the value. The Reserve Bank said that
the interest that has been charged by the
Russian party, viz., 6 per cent is exorbitant
and unless it is reduced to 2§ or 3 per cent
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by uegotiations, it is difficult to revalidate
the entire transaction. These are the facts.
It is for the hon. member to draw any
inference. It is not for me to say any-
thing. :

sieT O™ T ggEaw § ¥
wER fafreY &1 W a1 sk W
fafet §t t@ g 1 SEe ¥ EFA
@ g3 A ww & oo fewdae
q &Y @ N ST W aws w feam

MR. SPEAKER : The Ministries must
have asked for it. We do not do it
ourselves.

L R R
fafre #1 o a1 wfed see
fafree &t axs & & @ &1 F@ W
afgd ar 1 @@ ¥ s awag faed gd
tfe:

“(d) The number of persons who-
have deposited Rs. 1000 or more”...

C wmRfeEyag g g a
e € ¢

“Their names and addresses are

available with the Registrar of Com-

panies. It is open for inspection to
the public on payment™...

7g IR M FFEIT F 99 § |

o <7 g a3 & 6 g@ v ¥
fa@s wo iy AY oY worg Ay F 4T §,
50 FVITT &F4T ST §, THo Wo i &T
30 §AR Fo T §, X7 ATTrAW fasy F
60 FMR To AT §, F]T FIK
AT FT, S Fo o AEHT F ATH
% 30 gome To T &1 UF wr s
wEHamsmar s § §aft aw,
wfHT Fo fo wrdAT § gRfad § 97
w7 1 A To owr &1 g ag ¥ R
T FTEE WY FT 7A@ Fo SAT & |
W9 qATES WX A TSI F1 IF
TF AT TIGT ST § | TTo AW T
qar W (g F09 T AT FIAATE 1 L
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uq 37 A1Aq fas Ao F § I 50
T & ST g1 o9 afmer 2 sre
To AT & | T TOF § wIR AV A A
SotEeed ¥ qu § T o # @
g A wwafi ¥ § qrg @@
TE=RT ¥ AT g § e v ag gw A
TFAEY &1 FHT § WG A2 w-
Ao §, wo W[ & weax f wran @
ot e § a1 T A SAEesd IgeA
§ o adi? T oag FbEl ¥
WIER ¥ 5§ N REEQ FAG 5
ag S wwar o § A1 Ty gwe desd
¥ AR § S A fegfa o
AT wREdE g & @
WA A Y R § 9 qg S SAm
§oATE &0 F A Fg ¥ WA ?
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SHRI RAGHUNATH REDDI : In
regard to the first question raised by the
hon. Member, I respectfully submit that
under the company law, if anybody buys
shares or transfers shares, that will have to
be registered not only with the company,
but it must find a place in the Registrar’s
office and the document should be main-
tained dealing with all the shares, and it
is available to any citizen in this country
for inspection on payment of fees.

Without trying to raise any point of
procedure, I may only invite your kind
attention to sub-rule (2) (xv) of rule 41 of
the Rules of Procedure, which reads thus :

“It shall not ask for information set
forth in accessible documents or in
ordinary works of reference”.

It would be my humble submission
that this is an accessible document within
the meaning of the company law, because
any citizen is entitled to go and inspect it
on payment of nominal fees.

The second question which he has
raised is this. There are hundreds of
depositors or sharcholders on the share
register. If the hon. Member is kind -
enough to give me the names about which
he would like me to make inquiries and
find out the information, I shall be only
too ready to supply the information, and
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find out whether they are shareholders or
not.and then puss on the information.

st AR g Ty traw‘

A ar

MR. SPEAKER :
some names already.

He has pointed out

SHRI RAGHUNATH REDDI : I do
not have the information with me just now.
1 take note of these names and I shall
enquire.

Mew o g : W a a8 T
o fs F7 N gy AW ST q@EE €
esd §, 71 IgET a9 E, A A Ag
93 [T § i wERg W@ oW
G FTATET AT TG ?

MR: SPEAKER : He has pointed out

some names already. The other names also
may be enquired into.

SHRI RAGHUNATH REDDI : Cer-
tainly, 1 shall find out the information, and
if necessary, I shall place a paper on the
Table of the House.

ot Swe qwl : F A A A
@ qAar =g g ade afse-
e fafs Wik A dfear dfar-
ferew (7)) fofides am AN D
Frqfaai § 39 Al F IET -
g, A W% TRRE A FAA §, WK
% WEET 9 A EA § M fF
faegiT sade @F FF F foed a
FTAKA § ? g IAF AW a@er Ry
T A
SHRI RAGHUNATH REDDI : The

directors of the two companm are as
. follows

Raisina Publi-

cations : Shrimati Kama'a A Baliga,
Shrimati Aruna Asaf Ali,
Shri R. D. Bhagat,

Shri K. Anandan,
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Shri N. R. Venugopal,
Shri P. Viswanatham,
Shri E. Narayanan,

Shri B. Singhal,

Shri M. Madhubhushanam

United India
Periodicals

(P) Ltd : Shrimati Aruna Asaf Ali,

Shri. K. Anandan,
Shri E. Narayanan,
Shri Gyan Patnaik,
Shrimati Baligs,
Shri R. D. Bhagat.

ot Twwex wwi : DA wwiA &
YT Y § IAD HAT HAT AR q7AqT
fa¥ s

SHRI RAGHUNATH REDDI : Dr.
Baliga was the chairmap and he died ; we

do not have any information with us about
who exactly is the chairman now.

ot Sawr wwi 7 S FA gy
t g ware fear wmar wmfgd 1 &
AT wTEaT § i A st & -
# F7FN §, ITF AW gH ey
AT qOE TZ W q@erEr ay fE
IAH I AT FHE ?

SHRI RAGHUNATH REDDI : I
shall get the information.

ot A9 fang : & st 7gRg ¥ AT
AT § AT IART AT TH AT ¥ WM
T § 5 9w § 93 “few” W) Cdfgme”
TRAW A gegud, 0¥ ¥ WL F
T H qaT el ¥ aRe W oow
fafore Tz ®1 3z @wr W " A
€7 W AW FFN N Y
= fadwl & A1 qgraar At ? @
fag ug WX 90 & s § & @) Sue-
Aeed ar fewrfred § oy &), Sy
ar adl, we wgw fewr o W@
sfad, & 50 gu< T & Ao ¥aT F AW
T g v ferddiz w1 oy o agl §
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% ag wrew 7R fr o fawd A snwe
AT 50 AT To & AwdY § ? wR AQ
AT AEEY At § SR A A § IR
@ @ weg w1 sa W gk

w ot & faegw 3@ @@ (B
WE | Wl iy g WA A ifew
&Y w Tfgw

SHRI RAGHUNATH. REDDI : A
number of political questions with very
deep implications have been raised. It is
not for me to' answer them. It is left to
the hon. Member to draw his own infer-
ences whether the Patriof and the Link have
been supported by the Communist Party. ..

MR. SPEAKER : He need not answer
those questions.

Wt Ry fowd : weww oWEEE, R
qaT™ F1 AW fae aifgg o

MR. SPEAKER = He need answer only
this question namely whether many of the
shareholders have
which are beyond their capacity, and
whether these are only nominal names.
Will that aspect of the matter be inquired
into ?

SHRI RAGHUNATH REDDI : I may
again humbly submit that within the frame-
work of the company law, this Department
will have to exercise its powers. -

MR. SPEAKER : Does he mean to say
that he has no powers to find out now ?

SHRI MADHU LIMAYE : They have
sufficient powers. = IR qI¥ qufer wfe-
w ozl § 95 @ow W@ @
Ffew TeHET A W@ 2 & fer
9T FTEAT § | gW IR AT FIAS
¥ a0 g w9 §, fewifaed &,
gifE w1 & qfer g o @ R
f 7 2, afew ot ge & qwmEY wfw-
A § ATFA T Y, W winfwr
q gy S & @ T A9 SEy
g wrErFr ? T war gaewdeay faue-
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HeF afd a1 wgae fafedy i &
Wy efedia 2, gav ofd g gEd
#t Fifew #I0 fF 78 9T IuT Qieed
feqrfoed € ar adl | a5 faRs qur wivg
T O UF e A AR FEAE ¥
NI GEF [ KT agiar W & o fam

a1 @ & AR wy AU oag aroosw
fFrsr@r &)

SHRI RAGHUNATH REDDI: In
respect of the purchase or transfer of
shares, there will be a document showing.
it. It is only when it is a case of either
spurious share or some other transaction
which arouses grave suspicions either in
relation to the transaction of loans or
otherwise, that the company law would
come into action; otherwise, if the transfer
is made properly and correctly, we are not
concerned with who the shareholder is,
how he had money and whether he had
money or not.

ot Wy fomd o wew wERw, &
HTT HT AW 7877 § 1

o o wewx qw i : werw wRvEw,. ..

MR. SPEAKER : What does Shri
Prem Chand Verma want ? Shri Madhu
Limaye wants ‘samrakshan’ ? He had put a
question and it had beed answered. After
that Shri Madhu Limaye has put a question
and that is being answered now.

MR. SPEAKER : Let us get the
information. Shri Limaye wanted to know
whether the department could find out
whether the persons who had contributed
to the share capital had the capacity to do
s0.

SHRI MADHU LIMAYE : Whether
Government will use the powers they have.

MR. SPEAKER :
rity, he might say so.

If he has no autho-

SHRI RAGHUNATH REDDI : There
may be many cowpetent agencies to deal
with this matter and there may be many
laws which enable that to be done. I am
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only pleading inability to act under the
company law.

& 7y fomd - 3 9% AR 3 v
7z a1 & wr Qg 3N, A iw
femédz sk wvolt ar feadde, @Y
famex @ wiw wGT AR Wiw F
fred @ 3 qmy @ aragi 7 ogi
wgd a1 7 Ffgd A A @ Uy,
@0 WA F IR ¥ gw N

SHRI RAGHUNATH REDDI : If
“there are any specific allegations of misma-
nagement or misdirection of loans......

off 7y frwd : sey s @dfew
SR FAT 3 TFAT & | BT AN AARIEEH
v arw fenifaest ¥ surar =iafaai
i Sfrew T AR 7

MR. SPEAKER : [ have understood
the question very clearly. This concerns
not only the Industrial Development Mini-
stry but also income-tax revenue. The
question is: suppose they have not the
capacity to bring that money themselves,
the question arises how they came to poss-
ess it. Then if they have paid, say, Rs. 10
lakhs, they must pay income-tax. Let him
answer that point.

SHRI KANWAR LAL GUPTA :
may refer it to the Finance Minister.

He

SHRI RAGHUNATH REDDI : 1
would very respectfully submit  that this
concerns the Finance Ministry. ’

oft wey fomd ;I FT AV A Ar

ot wew fagrdt aRdt © TR owe
WY FT SAF & A I 9247 | g
THMARY WL 7g T faxy w9y
¥ frar mar @v | R A Rear gaEt
T 9 waTe & Ao | ww Y fEErd
Nem e g EHF faa w0
w7 ¥ a8 Y Afay | ww T fAEw
afey fF T o amw N 9T FI T@
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& g woer O AT ) weae F AR
o7 g 7g fadw TR &1

it vy forndy : e farfreeT wEY §,
fecdt wrew fafafet @i § 1w g
1 71§ afeqss 78 2...

Wt gFw 9T wEMT . TH 69
gifer
ot 7y fawd : a8 aER TN A7)
a5 s a 'i'!%,% s %'
owT afeass amaw ¢
MR. SPEAKER : Do not raise other
aspects. A relevant question has been
asked. It has to be answered. Also reg-
arding Shri Vajpayee’s - question, whether
it was originally addressed to the Finance
Ministry and now it was transferred to his
Ministry, he can answer. I do not know.
It must have been transferred on the requ-
est of the Miaistry; otherwise, we do not
do it. But when he took over the respon-
sibility, he ought to have gathered infor-
mation. Anyway, it is not late even now.

Will he gather information and give it later
on, if not immediately ?

SHRI RAGHUNATH REDDI : This
Ministry would communicate the views of
hon. Members to the Finance Ministry
and other agencies and gather as much
information as possible.

SHRI MADHU LIMAYE : Your own
agency also.

SHRI ATAL BIHARI VAJPAYEE :
He must give a clear and categorical assur-
ance that he will hold a- thorough inquiry
into the matter. It is not a question of
just conveying views.

SHRI PILOO MODY : we do not
want him to be a good messenger; we want
an assurance that he is going to be a good
informant of the House.

SHRI KANWAR LAL GUPTA: He
is giving shelter to the accused; he is giving
shelter to those who are receiving assist-
ance from abroad. This is very important
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question and he does not come out with
an answer.

SHRI P. VENKATASUBBAIAH: A
number of irrelevant points have been
sought to be raised under thg garb of
questions.

SHRI N. K. SOMANI : What irrele-

vant points ?

SHRI P. VENKATASUBBAIAH : Shri
Madhu Limaye said that a group of Con-
gressmen champion the cause for which
this paper is working. I do not want to
go into the internal quarrels of the SSP ; it
is crumbling. Everybody knows it.

=t wy fawg : wwafar A a@
AT AT Fw @ @ g g
ECLil '

SHRI P. VENKATASUBBAIAH: In
order to avoid such insinuations under the
garb of questions, may I request the Mini-
ster through you that Whenever a question
is put, he should come out with an answer
so far as all the implications are concern-
ed? May I know from him whether a
thorough investigation has been made with
regard to the loans and also the share
capital contributed by various members to
the Patrist, and whether there has been any
political motive behind the running of this
paper-...

g fang: FAqrqey @ ! &
FWEE grmar ? ¥ welde FAd R
AT E

' This was precisely the question I ask-
ed.

SHRI P. VENKATASUBBAIAH : ...
h as no Cougl members are on

the Patriot’s management ?

MR. SPEAKER : Minus the insinua-
tion, Shri Limaye asked exactly the same
question. That insinuation provokes every-
body. That is the difficulty.

SHRI RAGHUNATH REDDI : I
have already said that I will certainly
sommunicate tho views expressed by  hon,
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members to the respective departments and
get the information.

=it T W : ey ifer e &,
qqF qA@IeSS &Y, g feqrfored #¥
TAAIEQ T A1fgd wi uF w5
T & Y AvfEy

sff R 9T WA : AT FIATS T,
ar

SHRI BAL RAJ MADHOK : We are
a democracy, and a free press is an essen-
tial concomitant of it. We have been talk-
ing very often in this House and outside
that the press is being controlled by some
business houses and monopolies. A Press
Council has been set up and other action
taken.

These papers, Link and Pafriof, are
obviously being financed by agencies out-
side India with money coming from out-
side which has been deposited here under
benami, Some of them are also holding
deposits outside India. For example,
Shrimati Aruna Asaf Ali who has a depo-
sit of Rs. 7 lakhs in this, according to the
statement supplied by Government yester-
day, has also deposits outside in foreign
banks. Similarly, Shrimati Karanjia who
is a depositor in thess papers has deposits
May I know how
a press run by such people who have their
links outsid®e and who work at the
behest of foreign powes can serve the ends
of democracy, specially as these powers
hove no faith in democracy and are autho-
ritarian every inch ? May I ask whether
in the interest of democracy, in the interest
of a free and democratic press, an attempt
will be made to thoroughly expose them
and an inquiry held into their affairs for
the purpose ?

SHRI RAGHUNATH REDDI : This
question is-based on many presumptions.
It is very difficult for mes to answer all
these presumptions. It is for the Patriot
to answer all that.

As for the other questions, regarding
the financial aspect, sharesholders interest
and other things, I have said that to the
extent other Ministries are concerned, I
wopld communicate the views of hop,
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Members to the other Ministries and try
to get information.

SHRI KANWAR LAL GUPTA : What
about the inguiry ?

SHRI BAL RAJ MADHOK : It is a
wider question of state concerning demo-

cracy and freedom of the press. Is he pre-
pared to hold an inquiry ?
SHRI SHANTILAL SHAH : In view

of the allegations made, will Government
appoint inspectors under the Companies
Act, which they have a right to do? In
the alternative, will Government appoint a
tribunal under the Companies Act, which
also they have a right to do ? If not, since
the total losses exceed the total paid up
capital, the company is insolvent, which is
a good ground for winding it up. Will
Government instruct the Registrar to take
action for winding it up due to the mal-
feasance practised ?

SHRI RAGHUNATH REDDI: [ do
not have much experience of the news-
puper industry.

SHRI N. K. SOMANT : Has he about
his own Ministry ?

St R W wEAw ¢ A A i
F4¥ AgT ¥ wawy ?

MR. SPEAKER : The question is
whether he could appoint some officer
under the law to go into this.

SHRI RAGHUNATH REDDI : I
will have the matter examined to sec in
what manner this matter can be pursued. -

MR. SPEAKER : With particular re-
ference to the question of Shri Shantilal
Shah, it may be looked into.

SHRI RAGHUNATH REDDI :  Yes.

SHRI SHANTILAL SHAH :
‘no answer to my question.

There is

MR. SPEAKER : He will look into
jt-and examine what can be done,
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"SHRI V. KRISHNAMOORTHI : In
India, - particularly in Delhi, a number of
industrialists and vested interests are con-
trolling the press. Itis a very unfortu-
nate state of affaies. It is further unfortu-
nate that we are discussing the privileges of
the press. It does not matter who controls
the press; it is the contents of the press
that is of importance. If the press is too
bi d against certain i thén we
have to take action. If the press is doing
a right service, there is nothing to be
worried about.

I ‘demand from the hon. Minister
that if they are making an enquiry in re-
gard to this paper, they should be prepared
to make an enquiry with regard all the
Press in India to see whether they are con-
nected with monopolies or industrialists or
with any other interests ?

MR. SPEAKER :
out of this question.

That does not arise

SHRID. C. SHARMA : I am very
sorry to say that all the supplementaries
that had been put have madc a smear cam- _
paign and character assassination. I am
sorry that such supplementaries should be
put on the floor of this House.

SHRI SHANTILAL SHAH : The hon.
Member says ‘all supplementaries.” My
question was not a smear campaign. It is
unfair for a senior Member to say like
this...(Interruptions.)

SHRI D. C. SHARMA : I want to
know whether Patriot and Link which has
many readers—I am one of them, along
with other papers-had not been serving the
cause of Indian democracy in the best
possible way without showing that they
are tied to the apron strings of any foreign
power or foreign financial agency.

MR. SPEAKER :
tion ? Shri Pandey.

What is the ques-

it Ty qURw : Fqw faw o
afcge F TR T @ 9T FW w1 A7 G
&, afe, a1 w5 AT gl ¥ war
2, AR TFi WL, WEATEIR W M
HY wE e &, o ¥ 2 & oy 0
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MR. SPEAKER : It has nothing to
do with the present question. You can
ask a separate question ; you have a right
to ask a separate question. This refers to
a particular question...(Interruption).

SHRI D. C. SHARMA : My question
was a specific question. [ asked whether
these papers: have not served the cause of

Indian democracy without showing any

pre-disposition that they had been sub-
sidised by any foreign power or foreign
financial agency.

SHRI PILOO MODY: There is no
doubt about the fact _that since these two
publications were started they have been
on the highly favoured list in the question
of newsprint, in the question of making
advances for constructing this building.
Take any copy of the Link. You will find
that there are sometimes as many as 15-or
even 25 advertisements by various Govern-
ment agencies given to this particular paper.
Even Air India was giving preferential
treatment to this, We have here an entire
list of foreigners who in one way .or an-
other benami or otherwise, have some
interest in this paper. 1 should like to
know whether under these circumstances,
Government, as an impersonal organisation,
will take some firm measures to accept the
suggestion made by Mr. Shantilal Shah
and make a thorough enquiry under the
Companies Act through their inspectors or
through a tribunal or by winding it up and
nationalising it if necessary ?

SHRI RAGHUNATH REDDI : Before
I answer this question, I may tell my hon.
friend that if we take up this inquisition
about foreign collaboration or participa-
tion by foreign interests, we will be open-
ing the door wide because there are any
number of foreign collaborations.

SHRI PILOO MODY : We are ask~
ipg you to dg 59 ; open it Up.
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SHRI RAGHUNATH REDDI; All
these questions are likely to come up.
Nevertheless 1 have already submitted to
the House that I shall make the necessary
enquiries in this regard.
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